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B. Murugesan ;

Vs

1, The General Manager,‘Tel¢com,
Hyderabad Area, Sec'bad..

2. The Chief General Manager,
Telecemmunication, AP Circle,
Hyderabad, '

3. The Chairman, Telecem Commissien,

Sanchar Bhavan, New Delhi,
{

4, The Superintendent ef Peiice, CBI,
Sultanbazar, Hyderabad. j
|
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Coeunsel fer the applicant :

Couhsel fer the respendents

CORAM:

THE HON'BLE SHRI R, RM!GARA.!JAN :

THE HON'BLE SHRI B.S,JAI PARAMESHWAR 3
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Mr., K.Venkateswara Rae

Mr.V. Vined Kymar, Ad4l.CGSC.

MEMBER (ADMN,)

o

¢ HYDERABAD BENCE

.. Applicarnt.

... Respondents,

Fl

MEMBER (JUDL.)}
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ORAL ORDER (PER HCN'BLE SHRI R, RANGARAJAN :MEMBER (ADMN.)

Heard Mr, K,Venkateswara Rae, learned counsel for the
applicant and Mr.V,Vined Kumar, learned counselﬁfor the responden%s.
2, ' The applicant in this OA was suspended by the impugned;

arder Ne,CMT/MWL/Disc/NZB/95-96/3 dt,8~11-96 (Annexure-1}, i

3. This CA is filed for setting aside the impugned erder

Ne.CMT/WL/Disc/NZB/95-96/3 dt. B-11-96 (“nnexure-I) issued by R-1
by helding it as arbitrary, discriminatery, unjust’afd void}witho}t

jurisdictien and fer a censequential Jdéclaratien that the~applicaft

is entitled te be treated en duty with effect from the date ef

suspensicn with all censequential benefits.

4, ' The appiicant in this OA has submitted representatien

addressed te R=2

at. 22-1-97/(Annexure-IV)., It is stated thet this representatien

is still te he dispesed of,

5. The main centention of the applicant in this OA is thay

R-1 is net cempetent te issue the suspension erder. Hence the

suspensien erder is net valid in the eye of iaw. The applicant had

already submitted & representatien. If he has not taken the abgve

cententien in the representatien he can new take that cententien

and with that he can appreach R-2 requesting te reveke the !
suspensicn erder, If the applicant requests for a persenal heari%g
a%zgi-R.%’he sheuld be given such an eppertunity te submit his case
persenally te R-2. In that event if he has te leave headquarters
he sheuld be permitted te leave the headgGuarters te g%E:'Hyderabad

te appear befere R-2, If he deows net require a2 personal Yriterview

with R=2 he may submit amadditicnal representatien addressed teo R:
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within a peried of 15 Jays frem the gdate &f receipt of this order;
6. Time fer cempliasnce is 3 menths frem the date ef receipt
of a cepy ef this order,

7. With the abeve directien the OA is dispesed ef at the

admissi? stage itself. Ne cests, oyagg_——f*”1£;i’/
RAMESHWAR)

(B.S.JA (R. RANGARAJAN)

/ﬁf;’ MEMBER (JUDL. ) ' MEMBER ( ADMN.

Dated : The 25th Nav. 1997, [R\
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copy to:

i The Genaral Manager, Talacanﬁ, Hyderabad Aresa,
Secunderabady

21 The Chiaf General Manager, Talecnmmunicatian,
A.,p.Circla, Hyderabads

1 The Chairman, Telacom Commission, Sanchar Bhavan,
New Delhiiy

4§ The Superintendent of Polics, C8I, Sultanbazar,
Hyderabads!

54 One copy to MriKMenkateswera Raa,ﬁdvacata. C.AJ Hydarahadﬁ
éﬁﬂne copy to AriViVinod Kumar, AddlﬁCGSC, ChA,.Te Hydsrabadﬁ
73 Ons copy to DiR. (Admn), C.A.T. Hyderabady

8% Ons duplicata copy
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